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BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

EXECUTION APPLICATION NO 8 OF 2024 

IN  

ORIGINAL APPLICATION NO. 122 OF 2023 (WZ) 

Rohit Manohar Joshi​ )...Applicant 

IN THE MATTER BETWEEN 

Rohit Manohar Joshi​ )...Original Applicant 

Versus 

Thane Municipal Corporation​ ​ )....Respondents 

SUBMISSIONS ON BEHALF OF THE APPLICANT FOR IDOL 

IMMERSION 

1. The Applicant is submitting the present suggestions on the immersion of

religious idols in conformity with the Revised Guidelines for Idol

Immersion published in May 2020 (“2020 Guidelines”) by the Central

Pollution Control Board.

2. At the outset, the Applicant reiterates that the Guidelines calls for a

complete prohibition and ban on the use of Plaster of Paris (“PoP”) for the

production of religious idols that are intended to be immersed in water

bodies. As such, if the said ban is enforced, any idols being immersed in

water bodies, whether natural or artificial, will be made of natural
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materials such as clay and mud, which will disintegrate easily in 

comparison to Plaster of Paris.  

3.​ It is pertinent to note that the Hon’ble Bombay High Court vide its order 

dated 30.1.2025 directed that the use of Plaster of Paris be banned for 

making idols as well and also reiterated that the ban would apply for the 

immersion of PoP idols. A copy of the order of the Hon’ble Bombay High 

Court dated 30.01.2025 has been appended to this note as Annexure A-1 

4.​ The Applicant therefore submits that if this ban on the use of Plaster of 

Paris is strictly enforced by the Respondent Authorities, and the 

Respondent Corporation actively disallows the manufacture, sale and 

immersion of Plaster of Paris idols, to a large extent the issue raised by the 

Respondent Corporation about large idols requiring direct immersion in 

natural bodies will be mitigated, as the immersion of idols made of natural 

material is not as harmful for the environment and ecology of water 

bodies when compared to the immersion of Plaster of Paris idols.  

5.​ The Applicant further submits that Guideline no 4(vii) reads as follows,  

“ In the interest of protection of environment, Urban and Local bodies 

(ULBs) shall impose restrictions on height of the idol to the idol making 

agencies or manufacturer or craftsman or artisans (as lesser the size of 

the idol better would be the immersion process and less consumption of 

materials required for making idols) depending on the availability of 

water bodies, provisions made for idol immersions by the ULBS”. 

6.​ It is therefore evident that Respondent Corporations are expected to 

stipulate height limits for idols sought to be immersed. It is pertinent to 

note that Municipal Corporation of Greater Mumbai has in fact issued 
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such directions in the past, copies of which have been annexed hereto and 

marked as Annexure A-2 colly. 

7.​ Similar directions were also issued by the State Government for Navratri 

festivities and Ganpati festivities during Covid-2019. Copies of directions 

issued by the State Government dated 29.09.2020  and 29.06.2021 have 

been annexed hereto and marked as Annexure A-3 colly. 

8.​ It is therefore submitted that the Respondent Corporation should also 

stipulate maximum height limits for idols to be immersed in water bodies 

similar to those issued by the Municipal Corporation of Greater Mumbai 

and State Government, and is also required as per Guideline 4(vii) of the 

2020 Guidelines. 

9.​ The Applicant further submits that the Respondent Corporation, in terms 

of the recommendations of the Committee constituted as per the order of 

this Hon’ble Court dated 26.09.2023 in OA 122/2023 should increase the 

number of artificial tanks and ponds and idol collection centres 

10.​Lastly, the Respondent Corporation, if it further feels necessary, can 

identify sites as per its information to collect large idols, provided such 

collection and disposal is done in conformity with the Solid Waste 

Management Guidelines 

Submitted by 

 

 

Rohit Manohar Joshi 

Applicant 
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
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Mr. S. M. Gorwadkar, Senior Advocate i/b. Mr. Satyajeet Joshi

and Mr. V. N. Bolinjkar for respondent No.21

Mr.  Satish  Muley  a/w.  Mosin  Naik  and  Zhoaib  Sayyed  for

respondent No.22.

CORAM: ALOK ARADHE, CJ. & 

BHARATI DANGRE, J.

DATE    : JANUARY 30, 2025

ORDER (PER : CHIEF JUSTICE)

1. In this petition, the petitioners, inter alia;  sought ban on

Plaster of Paris for manufacture of the religious idols. 

2. A Division Bench of this court, on 31st July 2024 had issued

notice.  In response thereto, respondent Nos.1, 2, 3, 5, 6, 7,

9,18, 19, 20, 21, 22  filed their response. 

3. Learned  Amicus  submits  that  there  is  Maghi  Ganesh

Festival which shall be celebrated on 1st and 2nd February 2025

across the State of Maharashtra and the idols of Lord Ganesh

made of Plaster of Paris  are available for sale in the market.  It

is, therefore, submitted that respondent Nos.2 and 3 be directed

to ensure that the idols made of Plaster of Paris are neither sold

nor immersed.  

4. On  the  other  hand,  Dr.  Milind  Sathe,  learned  Senior

Advocate for respondent No.3 – Mumbai Municipal Corporation

submits  that  respondent  No.3  shall  ensure  compliance  of

guidelines issued by the Central Pollution Control Board (CPCB).

Basavraj        Page | 2
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5. Mr.  S.  M.  Gorwadkar,  the  learned  Senior  Advocate

appearing for respondent No.21 submits that the members of

respondent No.21 – Association are idol makers and in case any

interim  order  is  passed,  they  would  be  deprived  of  their

livelihood. 

6. We have considered the rival  submissions made on both

sides and have perused the record. 

7. The  CPCB  has  issued  the  revised  guidelines  for  idol

immersion.   Clause 2 thereof  bans making of  Plaster  of  Paris

idols as well as its immersion, completely. 

8. A challenge was made to the aforesaid guidelines by the

Association of idol makers on the ground that the same violate

the  fundamental  rights  guaranteed  to  the  members  of  the

association  under  Articles  14,  19,  21,  25  and  300A  of  the

Constitution of India.  A Division Bench of this Court in the case

of  Ajay  Sadashiv  Vaishampayan  Vs.  Union  of  India

(W.P.No.7015 of 2022)  has repelled the aforesaid challenge

by an order dated 27th June 2022. 

9. It is also pertinent to note that a Division Bench of Madras

High Court, by order dated 17th September 2023 passed in CMP

No.12428 of 2023 inter alia; held that a person has no right to

make  an  idol  of  Plaster  of  Paris  and  granted  interim  order

against manufacturer,  selling and immersion of  idols  made of

Plaster of Paris in adherence to the revised guidelines issued by

the CPCB.  

Basavraj        Page | 3
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10. The  aforesaid  interim  order  passed  by  the  Madras  High

Court  was  challenged  before  the  Supreme  Court  by  way  of

Special Leave Petition (Civil) No.38492 of 2023, which has been

dismissed  by  three-Judge  Bench  vide  order  dated  18th

September 2023.

11. For the aforementioned reasons, we are inclined to grant

the interim order as prayed for. 

12. It is,  therefore, directed that respondent No.3 to 10, 16

and 18 19 viz. Municipal Corporations and the Collectors of the

Districts shall ensure that clause 2 of the revised guidelines for

idol immersion issued by the CPCB which bans making of Plaster

of  Paris  idols  as  well  as  its  immersion  completely,  shall  be

adhered to strictly in letter and spirit, henceforth.  

13. Stand over to 20th March 2025.

(BHARATI DANGRE, J.) (CHIEF JUSTICE)

Basavraj   Page | 4
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ENGLISH TRANSLATION 

BRIHANMUMBAI  MAHANAGARPALIKA 

KR. MDF/OD/752/JAN, Dated – 01.07.2021 

 

Subject-  Grant of Permission to idol makers for 

erecting Mandaps. 

 

Reference- KR. MDF/OD/101/JAN, Dated – 

17.05.2021. 

 

 With reference to the above case vide Cir. Kr.10 published 

on the above-referred reference it is directed that permissions to 

be given this year after normalisation of situation after 

containment of Corona Pandemic will be as per appropriate 

Government directions.   Vide KR.RLP/0621/PR.KR.144 /VISHA 

1 B, dt. 29 June, 2021 circular has been received from the 

Government of Maharashtra with reference to celebration of 

Sarvajanik Ganeshotsav.    

 

 Accordingly, now action is in progress for giving 

permissions to Mandaps of idol makers by charging prescribed 

fees with effect from 01.07.2021. The circular vide 

KR.MDF/101/JAN,  dt.  17.05.2021   with   reference   to  giving  

…2… 
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…   2   … 

permissions to idol makers is available at 

“https://portal.mcgm.gov.in/iri/poral/anonymous/lCircuis”.  

Copy of the same is also enclosed herewith for your reference.   

 

 Every year mostly in the month of May circulars are being 

issued about charges to be paid by idol makers for mandaps due 

to which applications of idol makers for mandaps are accepted 

from that time.  But this year as the said action is being 

commenced with effect from 01.07.2021 due to shortage of time,  

considering the Police being busy with measures for containing 

Corona Pandemic, like last year even in this year partial 

modification as under is being made in the procedure for giving 

permissions.  Those idol makers who were given permissions last 

year, without sending applications of such idol makers to 

Local/Traffic Police, considering Police permissions given last 

year they should be given permissions after scrutiny by the Ward 

Office.   

 

 In the background of Covid-19 Pandemic, along with 

application for erection of Mandaps undertaking about the 

requisite issues should be obtained from idol makers.    Format 

of the said undertaking is enclosed herewith.   

…3… 
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 Undertaking to be submitted by idol makers along with the 

applications with reference to Covid should be given by the Ward 

Office and the same should be got signed form the idol maker.   

 

 As earlier, scrutiny of applications from idol makers 

submitting it newly and for the first time should be got done 

through the Local/Traffic Police as well as the Ward Officer.   

 

 Ward Office should give permissions to traditional idol 

makers and not only for the erection of Mandaps for sale of idols 

prepared elsewhere.   

 

 Copies of the format of Undertaking and the circular about 

Government of Maharashtra guidelines vide KR.MDF/101/JAN, 

dt. 17.05.2021 in respect of procedure for and grant of 

permissions to idol makers are enclosed herewith for immediate 

reference.   

 

Enclosure – As above. 

                                                                      Sd/- 

Deputy Commissioner (PARI.-TWO) 

 

Addl./Dy. Commissioner (Pari.-1, 3, 4, 5, 6, 7) 

 Copy with compliments forwarded for information. 

Assistant Commissioner, ‘A’ to ‘T’ Ward 

 Copy forwarded for information and further action.  
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UNDERTAKING 

 

 Necessary Undertaking to be submitted by idol makers 

for erection of Mandaps for preparing Ganesh idols for 

celebration of Ganeshotsav 2021. 

 

 I/We ______________________________________ (name and 

address of idol maker) after careful consideration, am/are giving 

the following undertaking for permission for erection of Mandap 

for preparing Ganesh idols in the wake of outbreak of Covid 19 

Pandemic. 

 

 On seeing the Covid-19 Pandemic obtaining we will strictly 

comply with the following terms and conditions.  

 

1) We undertake that idols prepared in the Mandap will not 

be more than 4 feet in height.   

 

2) For prevention of ill effects of Corona virus we will restrict 

the size of our Mandap to the bare minimum due to which 

there will be no incident of crowding / crowd going out of 

control.   

…2… 
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3) We will take precaution to ensure a distance of minimum 

six feet between the idol maker and his artisans.  We will 

strictly comply with the rules of social distancing.   

 

4) We will make it compulsory for each idol maker / artisan 

in the Mandap to wear mask.  At any given time more than 

5 idol makers/artisans will not be there in the Mandap.   

 

5) We will get the Mandap sanitized three times in a day, as 

also make Sanitizer available for use of the idol makers / 

artisans.   

 

6) We will take precaution to ensure that devotees / 

(customers) do not crowd outside the Mandap.  For 

devotees coming to collect idols we will allow entry of a 

group of five persons into the Mandap and to control 

crowding given them prior appointment. 

 

7) All restrictions issued as per circulars from time to time by 

the State Government for making applicable Level of 

Restrictions for Breaking the Chain will be maintained.  We 

will not allow any relaxation therein on the occasion of 

Ganeshotsav, is acceptable to us.   

…3… 
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…   3   … 

 

8) We will strictly comply with the rules laid down by 

Brihanmumbai M.N.P. and Police Administration.  

 

9) Reservation of authority by the Mahapalika for withdrawal 

of permission given due to some special situation is 

acceptable to us.   

 

10) We will not take any action due to which there will be 

spreading of Corona virus.  If we do so we will be liable for 

action as per Epidemics Act 1897, Disaster Management 

Act 2005 and I.P.C. 1860. 

 

 

(______________________________) 

   Name of idol maker 
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ENGLISH TRANSLATION 

BRIHANMUMBAI  MAHANAGARPALIKA 

Office of the Deputy-Commissioner (Pari.-Two), F/South 

Ward Office, Parel, Mumbai – 400 012. 

KR. MDF/3483/JAN, Dated – 23.03.2022 

 

Subject-  Sarvajanaik Ganeshotsav – 2022. 

 

Reference- 1. KR. MDF / OD / 27 / JAN, dt. 

11.05.2020. 

 2. KR. MDF / OD / 727 / JAN, dt. 

10.07.2017 

 3. KR. MDF / OD / 418 / JAN, dt. 

12.05.2017 

 

 The following guidelines are being issue with reference to 

Sarvajanik Ganeshotsav-2022 as per approval of MNP 

Commissioner –  

 

Erection of Temporary Mandap (Idol Maker’s Mandap) for 

preparing Ganpati idols : 

1. Regarding permission for Mandap – Charges for permission 

levied on Mandaps of Idol Makers are being increased by 

10% every year.   However,  in  the  background  of  Corona  
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…   2   … 

Pandemic, considering the financial difficulties of the last 

two years at all levels, like the last two years, even in this 

year no 10% increase in rate having been made applicable, 

the rate of fees applicable for the year 2019 will become 

applicable in the year 2022.  In this regard generally 3 types 

of classification is being done like every year.  Accordingly 

the rates for permission are as under: 

Charges Charges applicable for the year 2022 

Upto 500 sq. ft. Rs.870/- + GST as applicable 

500 to 1000 

sq. ft.  

Rs.1320/- + GST as applicable 

More than 1000 

sq. ft.  

Rs.1740/- + GST as applicable 

2. Earnest money for each Mandap will be upto Rs.3490/-.

3. As regards erection of Mandaps on private lands with

permission of the land owners without considering the

area, permission will be given by levying fees of Rs.740/- +

GST as applicable.

4. While giving permission to the idol makers and Mandaps

through Ward Offices the provisions of Circular

KR.MDG/418/JAN, dt. 12.05.2017 should be considered.

…3… 
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5. If for any reason the house or place of making idols of the 

idol marker is affected by project, if the terms and 

conditions of the above-referred circular are fulfilled, there 

is no objection to giving permission for an equivalent area 

at a new place as per prevalent rules.   

 

6. If the old idol maker does not make application then if the 

new idol maker is first on the principle of priority he will be 

given permission.  But no change will be made in size of 

the place and total number of Mandaps.   

 

7. If fresh application is received from the idol maker/for 

Mandap it should be verified as per provisions of Divisional 

Office Circular KR.MDF/OD/418/JAN, dt. 12.05.2017.  

After receipt of no objection from local Police Station, Traffic 

Police by considering provisions of the aforesaid circular 

suitable action should be taken after approval from the 

Parimandal Deputy Commissioner.  For an idol maker 

seeking permission for a private place it is necessary for 

him to be a traditional idol maker and he can be given 

permission in the city and at any one place from among the 

two suburbs.  While giving permission to idol makers most 

…4… 
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 of the times it is found that permissions are given for sale 

of idols.  Therefore precaution should be taken to ensure 

that  such repetition does not take place. 

 

8. For erection of Mandaps the idol makers and Sarvajanik 

Ganeshotsav Mandals should not do digging on the 

roads/footpaths.  Otherwise penal action will be taken as 

per rules which may please be noted.    

 

9. The said instructions will be applicable only during 

Navratra and other festivals.  For that purpose separate 

circulars will not be issued.   

 

10. In the present circumstances directions issued vide 

KR.DMU/2020/CR.92/DisM-1, dated 1st March 2022 by 

the Government of Maharashtra as regards Covid-19 will 

be complied with.  Also, if the Government issues other 

directions upto Sarvajanik Ganeshotsav it will be complied 

with. 

 

11. As per guidelines of Central Pollution Control Board during 

Sarvajanik Ganeshotsav as there is ban on POP idols it is 

necessary   to    prepare  idols  with   environment-friendly  

…5… 
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 materials (shadu, paper etc.).  Therefore, for smooth 

arrival/immersion of idols height of the idol should be such 

that its stability remains intact.  

 

12. As mentioned in (Annexure-I) dt. 28.05.2020 and 

(Annexure-I) dt. 28.02.2022  the idol makers should 

comply with the guidelines of Central Pollution Control 

Board dt. 1.05.2022 regarding ban on POP idols. 

  

Enclosures - Two Annexures.  

 

               Sd/- 11.03.2022                     Sd/- 14.03.2022   

Deputy Commissioner (Pari. Two)  Addl.Commissioner (Eastern Suburbs) 

 

Sd/- 21.03.2022 

M.N.P. Commissioner 
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  सार्वजनिक िर्रात्रौत्सर् 2020     
  मार्वदर्वक सूचिा 

महाराष्ट्र र्ासि 
र्ृह नर्भार् 

र्ासि पनरपत्रक क्रमाांक- आरएलपी- 0920/प्र.क्र.156/नर्र्ा 1 ब 
दुसरा मजला, मादाम कामा मार्व,  

हुतात्मा राजर्ुरु चौक, मांत्रालय, मुांबई- 400 032. 
नदिाांक- 29 सप्टेंबर, 2020. 

पनरपत्रक 

सार्वजनिक िर्रात्रौत्सर् 2020 मार्वदर्वक सूचिा 
कोनर्ड- 19 मुळे उद्भर्लेल्या सांसर्वजन्य पनरस्थितीचा नर्चार करता या र्र्षीचा िर्रात्रौत्सर्/दुर्ापजूा/ दसरा 

साध्या पध्दतीिे साजरा करण्याचा निर्वय घेण्यात आला आहे. त्याअिुर्षांर्ािे खालीलप्रमारे् मार्वदर्वक सूचिा देण्यात 
येत आहेत :- 

1. सार्वजनिक िर्रात्रौत्सर्ासाठी मांडळाांिी महापानलका/थिानिक प्रर्ासि याांची त्याांच ेोोरर्ािुसार यिोनचत
परू्वपरर्िार्ी घेरे् आर्श्यक राहील.
2. कोनर्ड-19 मुळे उद्भर्लेल्या सांसर्वजन्य पनरस्थितीचा नर्चार करता तसेच मा. न्यायालयािे निर्वनमत केलेले
आदेर् आनर् महापानलका तसेच सांबांनोत थिानिक प्रर्ासिाच े मांडपाांबाबतच े ोोरर् याांचरे्ी ससुांर्त असे
मयानदत थर्रुपाचे मांडप उभारण्यात यार्ते.
3. या र्र्षीचा िर्रात्रौत्सर् साध्या पध्दतीिे साजरा कररे् अपेनित असल्यािे घरर्ुती तसचे सार्वजनिक देर्ीच्या
मुतींची सजार्ट त्या अिुर्षांर्ािे करण्यात यार्ी.
4. देर्ीच्या मुतींची उांची सार्वजनिक मांडळाांकनरता 4 फूट र् घरर्ुती देर्ीच्या मुतींची उांची 2 फूटाांच्या मयादेत
असार्ी.
5. या र्र्षी र्क्यतो पारांपानरक देर्ीच्या मुतीऐर्जी घरातील ोात/ूसांर्मरर्र आदी मुतीचे पजूि करार्.े मुती
र्ाडूची/पयार्रर् परूक असल्यास नतचे नर्सजवि र्क्यतो घरच्या घरी करार्.े नर्सजवि घरी कररे् र्क्य
िसल्यास कृत्रीम नर्सजवि थिळी नर्सजवि करण्यासांदभात थिानिक प्रर्ासिार्ी समन्र्य ठेर्ार्ा.
6. िर्रात्रौत्सर्ाकनरता र्र्वर्ी/देर्र्ी थर्चे्छेिे नदल्यास त्याांचा थर्ीकार करार्ा. जानहरातींच्या प्रदर्विामुळे र्दी
आकर्षर्षत होर्ार िाही अस ेपहार्.े तसेच आरोग्य नर्र्षयक र् सामानजक सांदेर् असलेल्या जानहराती प्रदर्षर्त
करण्यास पसांती देण्यात यार्ी. तसेच “माझे कुटुांब माझी जबाबदारी” या मोनहमेबाबत देखील जिजार्ृती
करण्यात यार्ी.
7. र्रबा, दाांनडया र् इतर साांथकृनतक कायवक्रम आयोनजत करु ियेत. त्याऐर्जी आरोग्य नर्र्षयक उपक्रम/
नर्बीरे (उदा. रक्तदाि) आयोनजत करण्यास प्राोान्य देण्यात यार् ेआनर् त्याद्वारे कोरोिा, मलेनरया, डेंग्य ूइ.
आजार आनर् त्याांच ेप्रनतबांोात्मक उपाय तसचे थर्च्छता याांबाबत जिजार्तृी करण्यात यार्ी.
8. आरती, भजि, नकतवि र्ा अन्य ोार्षमक कायवक्रम आयोनजत करताांिा र्दी होर्ार िाही याची दिता घ्यार्ी
तसेच ध्र्िी प्रदुर्षर्ासांदभातील नियमाांचे र् तरतूदींचे पालि करण्यात यार्.े
9. देर्ीच्या दर्विाची सुनर्ोा ऑिलाईि, केबल िेटर्कव , र्बेसाईट र् फेसबकु इत्यादीद्वारे उपलब्ो करुि
देण्याबाबत जाथतीत जाथत व्यर्थिा करण्यात यार्ी.
10. देर्ीच्या मांडपाांमध्ये निजतंुकीकरर्ाची तसेच िमवल थक्रीनिर्ची पयाप्त व्यर्थिा करण्यात यार्ी. प्रत्यि
येऊि दर्वि घेऊ इस्च्छर्ाऱ्या भानर्काांसाठी र्नररीक अांतराचे (नफनजकल नडथटन्सींर्) तसेच थर्च्छतेच ेनियम
(माथक, सिॅीटायझर इत्यादी) पाळण्याकडे नर्रे्र्ष लि देण्यात यार्.े
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11. देर्ीच्या आर्मि र् नर्सजवि नमरर्र्कूा काढण्यात येऊ ियेत. नर्सजविाच्या पारांपानरक पध्दतीत नर्सजवि 
थिळी होर्ारी आरती घरीच करुि नर्सजवि थिळी कमीत कमी र्ळे िाांबार्.े लहाि मुले आनर् र्रीष्ट्ठ 
िार्नरकाांिी सरुिेच्या दृष्ट्टीिे नर्सजविथिळी जारे् टाळार्.े सांपरू्व चाळींतील/इमारतीतील सर्व घरर्तुी देर्ीच्या 
मुतींच्या नर्सजविाची नमरर्र्कू एकनत्रतनरत्या काढण्यात येऊ िये. 
12. महापानलका, नर्नर्ो मांडळे, र्ृहनिमार् सांथिा, लोक प्रनतनिोी, थर्यांसेर्ी सांथिा इत्यादींच्या मदतीिे कृत्रीम 
तलार्ाांची निर्षमती करण्यात यार्ी. तसेच िार्नरकाांची र्दी टाळण्यासाठी थिानिक प्रर्ासिािे प्रभार् 
सनमतीनिहाय मूती स्थर्कृती कें द्राची व्यर्थिा करार्ी र् याबाबत जाथतीत जाथत प्रनसध्दी देण्यात यार्ी. 
13. मांडपात एकार्ळेी 5 पिेा जाथत कायवकत्यांची उपस्थिती िसार्ी. तसेच मांडपाांमध्ये खाद्यपदािव अिर्ा पेय 
पािाची व्यर्थिा करण्यास मिाई असेल. 
14. नर्सजविाच्या तारखेस जर घरर्ुती तसचे सार्वजनिक िर्रात्रौत्सर् मांडळाचा पनरसर प्रनतबांनोत िेत्रात 
असेल तर, मूती नर्सजवि सार्वजनिक नठकार्ी करण्यास मिाई असेल. 
15. दसऱ्याच्या नदर्र्ी करण्यात येर्ारा रार्र् दहिाचा कायवक्रम हा सर्व नियम पाळूि प्रनतकात्मक थर्रुपाचा 
असार्ा. रार्र् दहिाकनरता आर्श्यक तेर्ढ्या नकमाि व्यक्तीच कायवक्रमथिळी हजर राहतील. प्रिेक बोलारू् 
ियेत. त्याांिा फेसबकु इत्यादी समाज माध्यमातिू िेट प्रिपेर्ाद्वारे बघण्याची व्यर्थिा करार्ी. 
16. कोनर्ड- 19 या नर्र्षार्चूा प्रादुभार् रोखण्यासाठी र्ासिाच्या मदत र् पिुर्वसि, आरोग्य, पयार्रर्, 
र्दै्यकीय नर्िर् नर्भार् तसेच सांबांनोत महापानलका, पोलीस, थिानिक प्रर्ासि याांिी नर्नहत केलेल्या नियमाांच े
अिुपालि कररे् बांोिकारक राहील. तसेच या पनरपत्रकािांतर र् प्रत्यि उत्सर् सुरु होण्याच्या मोल्या 
कालार्ोीत अजूि काही सूचिा प्रनसध्द झाल्यास त्याांचे देखील अिुपालि करार्.े 

     सदर र्ासि पनरपत्रक महाराष्ट्र र्ासिाच्या www.maharashtra.gov.in या सांकेतथिळार्र उपलब्ो 
करण्यात आले असिू त्याचा सांकेताक 202009291340500529 असा आहे. हे पनरपत्रक नडजीटल थर्ािरीिे 
सािाांनकत करुि काढण्यात येत आहे.  

          महाराष्ट्राच ेराज्यपाल याांच्या आदेर्ािुसार र् िार्ािे.  
 

                                  ( नर्रीर्ष मोहोड ) 
                               उप सनचर्, र्ृह नर्भार्. 

प्रत मानहती तिा आर्श्यक कायवर्ाहीसाठी अगे्रनर्षत,   

1. मा. राज्यपाल याांच ेसनचर्, 
2. मा. सभापती, महाराष्ट्र नर्ोािपनरर्षद, महाराष्ट्र नर्ोािमांडळ सनचर्ालय, मुांबई. 
3. मा. अध्यि, महाराष्ट्र नर्ोािसभा, महाराष्ट्र नर्ोािमांडळ सनचर्ालय, मुांबई. 
4. मा. नर्रोोीपि िेता, नर्ोािपनरर्षद/नर्ोािसभा, महाराष्ट्र नर्ोािमांडळ सनचर्ालय, मुांबई. 
5. मा. उपसभापती, महाराष्ट्र नर्ोािपनरर्षद, महाराष्ट्र नर्ोािमांडळ सनचर्ालय, मुांबई. 
6. मा. उपाध्यि, महाराष्ट्र नर्ोािसभा, महाराष्ट्र नर्ोािमांडळ सनचर्ालय, मुांबई. 
7. सर्व सन्माििीय नर्ोािसभा, नर्ोािपनरर्षद र् सांसद सदथय, महाराष्ट्र राज्य. 
8. मा. मुख्यमांत्री महोदयाांचे प्रोाि सनचर्, मांत्रालय, मुांबई. 
9. मा. उपमुख्यमांत्री महोदयाांचे सनचर्, मांत्रालय, मुांबई. 
10. सर्व मा. मांत्री/राज्यमांत्री याांचे खाजर्ी सनचर्, मांत्रालय, मुांबई. 
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11. सर्व मा. महापौर, महािर्र पानलका  
12. मा. मुख्य सनचर् याांचे र्नरष्ट्ठ थर्ीय सहायक, मांत्रालय, मुांबई. 
13. सर्व अपर मुख्य सनचर्/प्रोाि सनचर्/सनचर्, मांत्रालय, मुांबई. 
14. पोलीस महासांचालक महाराष्ट्र राज्य, मुांबई. 
15. प्रोाि सनचर्, नर्ोािमांडळ सनचर्ालय, नर्ोािभर्ि, मुांबई. 
16. सनचर् र् महासांचालक, मानहती र् जिसांपकव  सांचालिालय, महाराष्ट्र राज्य, मुांबई.  
17. सर्व आयुक्त, महािर्र पानलका 
18. सर्व पोलीस आयुक्त  
19. सर्व नजल्हानोकारी  
20. सर्व पोलीस अोीिक 
21. सर्व मुख्यानोकारी, िर्रपानलका 
22. निर्डिथती. 
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home	department	
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2nd	Floor,	Madam	Kama	Marg,	Hutatma	Rajguru	Chowk,	Mantralaya,	Mumbai-	400	032.	
	

Dated-	29th	September,	2020.	
	

Circular	
	

Public	Navratri	Festival	2020	Guidelines	
	
Considering	the	infectious	situation	arising	out	of	Covid-19,	it	has	been	decided	to	celebrate	this	year's	Navratri	
Festival/Durga	Puja/Dussehra	in	a	simple	manner.	Accordingly	the	following	guidelines	are	being	issued	
	
	
1.	Mandals	will	be	required	to	take	reasonable	prior	permission	from	the	Municipal	Corporation/Local	
Administration	as	per	their	policy	for	Public	Navratri	celebrations.	
	
2.	Considering	the	infectious	situation	caused	by	Covid-19	Mandaps	of	a	limited	nature	should	be	erected	in	
accordance	with	the	orders	issued	by	the	Courts	and	the	policy	of	the	Municipal	Corporation	and	the	respective	
local	administration	regarding	Mandaps.	
	
3.	As	this	year's	Navratri	festival	is	expected	to	be	celebrated	in	a	simple	manner,	the	idols	of	the	Goddess	in	the	
household	as	well	as	in	Public	should	be	decorated	accordingly.	
	
4.	The	height	of	Goddess	idol	should	be	within	4	feet	for	Public	Mandals	and	2	feet	for	Domestic	Goddess	idol.	
	
5.	This	year	preferably	metal/marble	idols	should	be	worshiped	instead	of	traditional	idols.	In	case	of	idol	made	of	
Shadu(Clay)/Eco-friendly	material,	its	immersion	should	preferably	be	done	at	home.	If	disposal	at	home	is	not	
possible,	coordination	should	be	maintained	with	the	local	administration	for	disposal	at	an	artificial	disposal	site.	
	
6.	Voluntary	subscriptions/donations	for	Navratri	festival	should	be	accepted.	It	should	be	seen	that	display	of	
advertisement	does	not	attract	crowd.	Also	preference	should	be	given	to	displaying	advertisements	with	health	
and	social	messages.	Also	awareness	should	be	created	about	the	campaign	"My	Family	My	Responsibility".	
	
7.	Garba,	Dandiya	and	other	cultural	programs	should	not	be	organized.	Instead	priority	should	be	given	to	
organizing	health	activities/camps	(eg	blood	donation)	and	thereby	prevent	Corona,	Malaria,	Dengue	etc.	Public	
awareness	should	be	created	about	diseases	and	their	preventive	measures	as	well	as	hygiene.	
	
8.	While	organizing	aarti,	bhajan,	kirtan	or	other	religious	programs,	care	should	be	taken	that	there	is	no	crowd	
and	rules	and	regulations	regarding	noise	pollution	should	be	followed.	
	
9.	Maximum	arrangement	should	be	made	to	provide	facility	of	darshan	of	Goddess	through	online,	cable	network,	
website	and	Facebook	etc.	
	
10.	Adequate	arrangements	for	disinfection	and	thermal	screening	should	be	made	in	the	mandapams	of	the	
goddess.	For	devotees	who	want	to	come	and	have	darshan,	special	attention	should	be	paid	to	observe	physical	
distance	(physical	distancing)	and	hygiene	rules	(mask,	sanitizer	etc.).	 	
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11.	Arrival	and	immersion	processions	of	the	goddess	should	not	be	taken	out.	In	the	traditional	method	of	
immersion,	the	aarti	performed	at	the	immersion	site	should	be	done	at	home	and	stay	at	the	immersion	site	for	
minimum	time.	Children	and	senior	citizens	should	avoid	going	to	the	dumping	ground	for	safety	reasons.	The	
immersion	procession	of	all	the	household	idols	in	the	entire	chawl/building	should	not	be	taken	out	together.	
	
12.	Artificial	ponds	should	be	constructed	with	the	help	of	Municipalities,	various	boards,	housing	societies,	
people's	representatives,	NGOs	etc.	Also,	to	avoid	crowding	of	citizens,	the	local	administration	should	arrange	an	
idol	acceptance	center	according	to	the	ward	committee	and	maximum	publicity	should	be	given	in	this	regard.	
	
13.	There	should	not	be	more	than	5	workers	present	in	the	mandap	at	a	time.	Also	it	will	be	prohibited	to	arrange	
food	or	drinks	in	pavilions.	
	
14.	If	the	premises	of	the	domestic	as	well	as	the	public	Navaratra	Utsava	Mandal	are	in	restricted	areas	on	the	date	
of	immersion,	Idol	immersion	in	public	places	is	prohibited.	
	
15.	The	Ravana	Dahan	program	performed	on	Dasara	day	should	be	symbolic	in	nature	following	all	the	rules.	Only	
the	minimum	number	of	persons	required	for	Ravana	Dahana	will	be	present	at	the	venue.	Audience	should	not	be	
called.	Arrangements	should	be	made	to	watch	them	live	through	social	media	like	Facebook.	
	
16.	To	prevent	the	spread	of	Covid-19	virus,	it	will	be	mandatory	to	comply	with	the	rules	prescribed	by	the	
Government	Relief	and	Rehabilitation,	Health,	Environment,	Medical	Education	Department	as	well	as	the	
concerned	Municipalities,	Police,	Local	Administration.	Also,	if	any	other	instructions	are	published	after	this	
circular	and	in	the	period	between	the	actual	commencement	of	the	festival,	they	should	also	be	followed.	
	
The	said	government	circular	has	been	made	available	on	the	website	www.maharashtra.gov.in	of	the	Government	
of	Maharashtra	and	its	reference	number	is	202009291340500529.	This	circular	is	being	issued	with	digital	
signature.	
	
By	order	and	in	the	name	of	the	Governor	of	Maharashtra.	 	 	 	 Shirish	Nagorao	Mohod	

	
Deputy	Secretary,	Home	Department.	

	
Copy	forwarded	for	information	and	necessary	action,	
	
1.	Hon.	Secretary	to	the	Governor,	
	
2.	Hon.	Chairman,	Maharashtra	Legislative	Council,	Maharashtra	Legislature	Secretariat,	Mumbai.	
	
3.	Hon.	Chairman,	Maharashtra	Legislative	Assembly,	Maharashtra	Legislature	Secretariat,	Mumbai.	
	
4.	Hon.	Leader	of	Opposition,	Legislative	Council/Assembly,	Maharashtra	Legislative	Secretariat,	Mumbai.	
	
5.	Hon.	Deputy	Chairman,	Maharashtra	Legislative	Council,	Maharashtra	Legislative	Secretariat,	Mumbai.	
	
6.	Hon.	Vice	President,	Maharashtra	Legislative	Assembly,	Maharashtra	Legislature	Secretariat,	Mumbai.	
	
7.	All	Honorable	Members	of	Legislative	Assembly,	Legislative	Council	and	Parliament,	State	of	Maharashtra.	
	
8.	mother.	Principal	Secretary	to	the	Chief	Minister,	Ministry,	Mumbai.	
	
9.	Hon.	Secretary	to	Hon'ble	Deputy	Chief	Minister,	Mantralaya,	Mumbai.	
	
10.	All	Hon.	Private	Secretary	to	Minister/Minister	of	State,	Mantralaya,	Mumbai.	 	 	 Page	2	of	3	
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.	All	Hon.	Mayor,	Metropolitan	Municipality	
	
12.	Hon.	Senior	Personal	Assistant	to	Chief	Secretary,	Ministry,	Mumbai.	
	
13.	All	Additional	Chief	Secretaries/Principal	Secretaries/Secretaries,	Ministry,	Mumbai.	
	
14.	Director	General	of	Police	Maharashtra	State,	Mumbai.	
	
15.	Principal	Secretary,	Legislative	Secretariat,	Vidhan	Bhavan,	Mumbai.	
	
16.	Secretary	and	Director	General,	Directorate	of	Information	and	Public	Relations,	State	of	Maharashtra,	Mumbai.	
	
17.	All	Commissioners,	Municipalities	
	
18.	All	Commissioners	of	Police	
	
19.	All	Collectors	
	
20.	All	Superintendents	of	Police	
	
21.	All	Headmasters,	Municipalities	
	
22.	Nivadnasti	
	

Page	3	of	3	

226



 
महाराÍĘ शासन 

गृह िवभाग, 
मंĝालय (मु°य इमारत), दुसरा मजला, 

मादाम कामा माग«, हुता¾मा राजगुǗ चौक, मंुबई 400 032. 
--------------------------------------------------------------------------------------------------- 
Ďमांक- आरएलपी- 0621/Ģ.Ď. 144/िवशा 1 ब                                िदनांक- 29 जून, 2021. 

पिरपĝक 

  िवषय- साव«जिनक गणेशो¾सव 2021 माग«दश«क सूचना 

कोिवड- 19 मुळे उǌवलेÊया ससंग«जÂय पिरȎÎथतीचा िवचार करता या वषȓचा गणेशो¾सव साÁया पÁदतीने 
साजरा कर½याचा िनण«य घे½यात आला आहे. ¾याअनुषंगाने खालीलĢमाणे माग«दश«क सूचना कर½यात येत आहेत.:- 

1. साव«जिनक गणेशो¾सवासाठी गणेशो¾सव मंडळांनी महापािलका/Îथािनक Ģशासन यांची ¾यांच े धोरणानुसार 
यथोिचत पवू«परवानगी घेणे आवÌयक राहील. 

2. कोिवड-19 मुळे उǌवलेÊया ससंग«जÂय पिरȎÎथतीचा िवचार करता महापािलका तसेच संबिंधत Îथािनक 
Ģशासनाचे मंडपांबाबतच े धोरण यांचशेी ससुंगत अस े मयɕिदत ÎवǗपाचे मंडप उभार½यात यावते. या वषȓचा 
गणेशो¾सव साÁया पÁदतीने साजरा करणे अपेि©त असÊयाने घरगुती तसेच साव«जिनक गणपतȒची सजावट 
करतानंा ¾यात भपकेबाजी नसावी. 

3. Ǜीगणेशाची मुतȓ साव«जिनक मंडळांकिरता 4 फूट व घरगतुी गणपतीकिरता 2 फूटां´या मयɕदेत असावी.  
4. या वषȓ श¯यतो पारंपािरक गणेशमुतȓऐवजी घरातील धातू/संगमरवर आदी मुतȓचे पजून कराव.े मुतȓ शाडूची/ 

पयɕवरणपरूक असÊयास ¾याचे िवसज«न श¯यतो घर´या घरी कराव.े िवसज«न घरी करणे श¯य नसÊयास 
निजक´या कृĝीम िवसज«न Îथळी िवसज«न कर½यात याव.े 

5. उ¾सवाकिरता वग«णी/देणगी Îवे́ छेने िदÊयास ¾यांचा Îवीकार करावा. जािहरातȒ´या Ģदश«नामुळे गदȓ आकȌषत 
होणार नाही अस े पहाव.े तसेच आरो±य िवषयक व सामािजक संदेश असलेÊया जािहराती ĢदȌशत कर½यास 
पसंती दे½यात यावी. 

6. सांÎकृितक काय«Ďमाऐंवजी आरो±य िवषयक उपĎम/िशबीरे (उदा. र¯तदान) आयोिजत कर½यास ĢाधाÂय 
दे½यात याव ेआिण ¾याǎारे कोरोना, मलेिरया, डȂ±यू इ. आजार आिण ¾याचंे Ģितबधंा¾मक उपाय तसेच Îव´छता 
यांबाबत जनजागृती कर½यात यावी. 

7. लागू कर½यात आलेले Level of Restrictions for Breaking the Chain बाबत वळेोवळेी िनग«िमत केलेÊया 
पिरपĝकानुसार इतर िनबȊध कायम राहतील. ¾यामÁये गणेशो¾सवािनिमǄ कोणतीही िशथीलता देता येणार 
नाही. 

8. आरती, भजन, िकत«न वा अÂय धाȌमक काय«Ďम आयोिजत करतांना गदȓ होणार नाही याची द©ता ²यावी. तसेच 
Áवनी Ģदुषणासंदभɕतील िनयमांचे व तरतूदȒचे काटेकोरपणे पालन कर½यात याव.े 

9. Ǜीगणेशाच े दश«नाची सुिवधा ऑनलाईन, केबल नेटवक« , वबेसाईट व फेसबकु इ¾यादीǎारे उपलÅध कǗन 
दे½याबाबत जाÎतीत जाÎत ËयवÎथा कर½यात यावी.  

10. गणपती मंडपांमÁये िनजȊतुकीकरणाची तसेच थम«ल ÎĎीȋनगची पयɕÃत ËयवÎथा कर½यात यावी. Ģ¾य© येऊन 
दश«न घेऊ इȎ´छणाÉया भािवकांसाठी शिररीक अंतराच े(िफिजकल िडÎटÂसȒग) तसचे Îव´छतेचे िनयम (माÎक, 
सॅनीटायझर इ¾यादी) पाळ½याकडे िवशेष ल© दे½यात याव.े 
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11. ǛȒ´या आगमन व िवसज«न िमरवणकूा काढ½यात येऊ नयेत. िवसज«ना´या पारंपािरक पÁदतीत िवसज«न Îथळी 
होणारी आरती घरीच कǗन िवसज«न Îथळी कमीत कमी वळे थांबाव.े लहान मुले आिण वरीÍठ नागिरकांनी 
सुर©े´या ǓÍटीने िवसज«नÎथळी जाणे टाळाव.े संपणू« चाळȒतील/इमारतीतील सव« घरगुती गणेशमुतȔ´या 
िवसज«नाची िमरवणकू एकिĝतिर¾या काढ½यात येऊ नयेत. 

12. महापािलका, िविवध मंडळे, गृहिनमɕण संÎथा, लोक Ģितिनधी, Îवयंसेवी संÎथा इ¾यादȒ´या मदतीने 
गणेशमुतȔ´या िवसज«नाकिरता कृĝीम तलावांची िनȌमती कर½यात यावी. 

13. कोिवड- 19 या िवषाणचूा Ģादुभɕव रोख½यासाठी शासना´या मदत व पनुव«सन, आरो±य, पयɕवरण, वǏैकीय 
िश©ण िवभाग तसचे संबिंधत महापािलका, पोलीस, Îथािनक Ģशासन यांनी िविहत केलेÊया िनयमांचे अनुपालन 
करणे बधंनकारक राहील. तसेच या पिरपĝकानंतर व Ģ¾य© सण सुǗ हो½या´या मधÊया कालावधीत अजून 
काही सूचना ĢिसÁद झाÊयास ¾यांच ेदेखील अनुपालन कराव.े 

 

सदर शासन पिरपĝक महाराÍĘ शासना´या www.maharashtra.gov.in या संकेतÎथळावरही उपलÅध 
कर½यात आली असून ¾याचा सांकेताकं 202106291308364729 असा आहे. हे पिरपĝक िडजीटल Îवा©रीने 
सा©ांिकत कǘन काढ½यात येत आहे. 

महाराÍĘाच ेरा¶यपाल यां´या आदेशानुसार व नावाने 
 

 

                                   ( संजय खेडेकर ) 
                                   उप सिचव, गृह िवभाग. 

Ģत मािहती तथा आवÌयक काय«वाहीसाठी अĐेिषत, 
1. मा. रा¶यपाल यांच ेसिचव 
2. मा. सभापती, महाराÍĘ िवधान पिरषद, महाराÍĘ िवधानमंडळ सिचवालय, मंुबई. 
3. मा. अÁय©, महाराÍĘ िवधानसभा, महाराÍĘ िवधानमंडळ सिचवालय, मंुबई. 
4. मा. उपसभापती, महाराÍĘ िवधान पिरषद, महाराÍĘ िवधानमंडळ सिचवालय, मंुबई. 
5. मा. उपाÁ़य©, महाराÍĘ िवधानसभा, महाराÍĘ िवधानमंडळ सिचवालय, मंुबई. 
6. मा. िवरोधी प©नेता, िवधान पिरषद/िवधानसभा, महाराÍĘ िवधानमंडळ सिचवालय, मंुबई. 
7. सव« सÂमानिनय िवधान पिरषद / िवधानसभा सदÎय / संसद सदÎय महाराÍĘ रा¶य 
8. मा.मु°यमंĝी महोदयांचे Ģधान सिचव, मंĝालय, मंुबई. 
9. मा. उपमु°यमंĝी महोदयांचे सिचव, मंĝालय, मंुबई. 
10. मा. मंĝी / रा¶यमंĝी यांच ेखाजगी सिचव, मंĝालय, मंुबई. 
11. सव« मा. महापौर, महानगर पािलका 
12. मा. मु°य सिचव यांच ेवरीÍठ Îवीय सहायक, मंĝालय, मंुबई. 
13. सव« अपर मु°य सिचव/ Ģधान सिचव/ सिचव, मंĝालय, मंुबई. 
14. पोलीस महासंचालक, महाराÍĘ रा¶य, मंुबई. 
15. Ģधान सिचव, िवधानमंडळ सिचवालय, िवधानभवन, मंुबई. 
16. सिचव व महासंचालक, मािहती व जनसंपक« , महाराÍĘ रा¶य, मंुबई. 
17. सव« आयु¯त, महानगरपािलका 
18. सव« िजÊहािधकारी  
19. सव« पोलीस आयु¯त  
20. सव« पोलीस अधी©क  
21. सव« मु°यािधकारी, नगरपािलका 
22. िनवडनÎती.  
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Maharashtra Government 
 

Home Department, 
 

Ministry (Main Building), 2nd Floor,  
Madam Cama Marg, Hutatma Rajguru Chowk, Mumbai 400 032. 

 
Number-RLP 0621/Pra.No. 144/Visha 1 B       Date- June 29, 2021 
 

Circular 
 
 

Subject: Public Ganeshotsav 2021 Guidelines 
 
Considering the infectious situation caused by Covid-19, it has been decided to celebrate this year's Ganeshotsav in a 
simple manner. Accordingly, the following guidelines are being issued:- 
 
1. For Public Ganeshotsav, Ganeshotsav Mandals will be required to take reasonable prior permission from the 
Municipal/Local Administration as per their policy. 
 
2. Considering the infectious situation arising out of Covid-19, Mandaps should be set up in a limited manner in 
accordance with the policy of the Municipal Corporation and the concerned local administration regarding installation of 
Mandaps. Since this year's Ganeshotsav is expected to be celebrated in a simple way, there should be no flamboyance 
while decorating the Domestic as well as Public Ganesha. 
 
3. The idol of Lord Ganesha should be within 4 feet for Public Ganesha and 2 feet for Domestic Ganesha. 
 
4. This year, instead of the traditional Ganesha idol, metal/marble etc idols should be worshipped. If the idol is made of 
Clay (Shadu) / Eco-friendly material, its immersion should preferably be done at home. If disposal at home is not 
possible, disposal should be done at the nearest artificial disposal site. 
 
5. Subscriptions/donations for the festival should be accepted if voluntary. It should be seen that the display of 
advertisements does not attract crowds, and preference should be given to displaying advertisements with health and 
social messages. 
 
6. Instead of cultural events, priority should be given to organizing health activities/camps (eg blood donation) and 
thereby prevent Corona, Malaria, Dengue etc. Public awareness should be created about diseases and their preventive 
measures as well as hygiene. 
 
7. Other restrictions will remain in place as per the circular issued from time to time regarding Level of Restrictions for 
Breaking the Chain. No relaxation can be given on the occasion of Ganeshotsav. 
 
8. While organizing aarti, bhajan, kirtan or other religious programs, care should be taken to avoid crowding. Also, rules 
and regulations regarding noise pollution should be strictly followed. 
 
9. Maximum arrangements should be made to provide the facility of darshan of Shri Ganesha through online, cable 
network, website and Facebook etc. 
 
10. Adequate arrangements for disinfection and thermal screening should be made in Ganapati Mandapams. For 
devotees who want to come and have darshan, special attention should be paid to observe physical distance (physical 
distancing) and hygiene rules (mask, sanitizer etc.). 
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11. Arrival and immersion processions of Shri Ganesha should not be arranged. In the traditional manner, the aarti 
performed at the immersion site should be done at home and stay at the immersion site for minimum time. Children 
and senior citizens should avoid going to the immersion site for safety reasons. The immersion procession of all the 
household Ganesha idols in the entire chawl/building should not be taken out together. 
 
12. With the help of Municipalities, various mandals, housing societies, public representatives, voluntary organizations 
etc., artificial ponds should be constructed for the immersion of Ganesha idol. 
 
13. To prevent the spread of Covid-19 virus, it will be mandatory to comply with the rules prescribed by the Government 
Relief and Rehabilitation, Health, Environment, Medical Education Department as well as the concerned Municipalities, 
Police, Local Administration. Also, if any other instructions are published after this circular and in the period between 
the commencement of the actual festival, they should also be followed. 
 
The said government circular is also available on the website www.maharashtra.gov.in of the Government of 
Maharashtra and its serial number is 202106291308364729. This circular is being issued by attesting with digital 
signature. 
 
By order and in the name of the Governor of Maharashtra     (Sanjay Khedekar)  

Deputy Secretary, Home Department. 
 
Copy forwarded for information and necessary action, 
 
1. Hon. Secretary to the Governor 
2. Hon. Chairman, Maharashtra Legislative Council, Maharashtra Legislature Secretariat, Mumbai. 
3. Hon. Chairman, Maharashtra Legislative Assembly, Maharashtra Legislature Secretariat, Mumbai. 
4. Hon. Deputy Chairman, Maharashtra Legislative Council, Maharashtra Legislative Secretariat, Mumbai. 
5. Hon. Vice President, Maharashtra Legislative Assembly, Maharashtra Legislature Secretariat, Mumbai. 
6. Hon. Leader of Opposition, Legislative Council/Assembly, Maharashtra Legislature Secretariat, Mumbai. 
7. All Hon'ble Legislative Council / Member of Legislative Assembly / Member of Parliament Maharashtra State 
8. mother. Principal Secretary to the Chief Minister, Ministry, Mumbai. 
9. Hon. Secretary to Hon'ble Deputy Chief Minister, Mantralaya, Mumbai. 
10. Hon. Private Secretary to Minister / Minister of State, Mantralaya, Mumbai. 
11. All Hon. Mayor, Metropolitan Municipality 
12. Hon. Senior Personal Assistant to Chief Secretary, Ministry, Mumbai. 
13. All Additional Chief Secretaries/Principal Secretaries/Secretaries, Ministry, Mumbai. 
14. Director General of Police, Maharashtra State, Mumbai. 
15. Principal Secretary, Legislative Secretariat, Vidhan Bhavan, Mumbai. 
16. Secretary and Director General, Information and Public Relations, State of Maharashtra, Mumbai. 
17. All Commissioners, Municipal Corporations 
18. All Collectors 
19. All Commissioners of Police 
20. All Superintendents of Police 
21. All Headmasters, Municipalities 
22. Nivadnasti. 
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